Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer

For election to..

From... 248U BARH!.

vvvvvvvvvvvvvvvvv

{name of the House)
-Constituency(Name of the Constituency’)

1 AMiaa. Ku Wm;nmmm o Rﬁmﬂﬂ“fmw%
Aped.. B3 years, resident n.'-l'.ﬂI -"‘Eﬂ'thta:’t. Fﬂ’%m%: # candidate at the above
Election, do hereby selemnly affirn and state on oath a5 under;-
(strike out whichever is not applicable)
(1) Fam & candidete sct up by dAMTA DRI (M) e of the potitical party ) 7 am comeating as.an

Independent candidate,
12y Detalls of PAN and sintus of fling of Income tax return ¢

SL Mo, | Names Permanent The financial year for | Totsl income
Account Number | which the last shown In ncome
{(PAN) Imeeme-tax retum has | Tax Rehom ( in

been filed Rupees)

! Self EABPKY4496P | 2020 —21 | Y991R0=00

3 Souse- DovPKIIBTL | 2020 - 2-1 | Y98 55000

x Dependent | NOT ALLOTTED NA MA

4 Dependent 2 MNOT ALLETEED ) A

5 Dependent 3 ... CNA N A | N &

{3} The following case(s) is/ are pending sgainst me in which cognizance has been taken by the court:-

sl
Mo.

Difence

{a}

Description

The details of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

Name of the court, Catse Mo, and Date of order

taking cognizance :

BREACH 0F mopeL CODE oF cn@;-}.
Uls - 182 Anb 171(c) of Tpe .

ACIM-TIL, MADHUBANI .
P.s - LADANI4 , CAse No— 4T 19.

Dietails of Appeal {5) / Application(s) for revision
(if any) filed against the ahove order(s) :

~a.

4. Cases in which | have been convicted by a court of law{ather those referred 1o In Form 26):

Ne.

{a)

The details of cases, Sections of the
Act nnd description of the offence for
which convicted :

NA.

ib)

MName of the Court(s), Case No, and
Date(s) of orden(s) :

NA .

m‘_u..-._ a e



{c) | Punishment imposed :

NA.

(5) That I give herein below the details of the assets (movable and immovable ete.) of myself,

my spouse and all dependenis:

A, Details of movable sssets ;

(Mote:

1. Assets in joint name indicating the extent of joint ownership will also have 1o be given

2. In case of deposit/Investment, the detalls including Serial Mumber, Amount, Date of Deposit, the Scheme,
Nume of Bank! Institution and Branch are fo be given

3. Value of Bonds/'ShareDebentures us per the current market value in Stock Exchange in respect of listed
companics and as per books in ease of non- listed companies should be given.

4 . Dependent’, here means a person, substantially dependent on the income of the candidate,

5. Details including nmount is to be given separately in respect of each investment)

'S. | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
No. |
|
SRR 42000 | S7pc0 NIL | N NI
(it) | Details of Deposits in Bank |- PNBAr-1bi5oa SE(A - | 1.YET B Ar
accounts (FDRs, Term Depogits ﬂfﬁ}#%:‘gﬁm 2 'l!f Mo efro
and all pther types of Deposits r F.H:i';:"'?“ ' Do T
including saving accounts), S Afe w4 215000000, %I~ (51000
Deposits with Financial 399305944+ m NIL
Institutions, Non Banking 1. VES Barnd. Nip
Financial Companics and Fi- 1499030 g105 1000
Cooperative societies and the &1‘“—‘
nmnoant in ench such depoyit ISE&'QJ,
(it} | Details of investment in Bonds, y
Debentures/shares and units in
companicsMutual Funds and Wit N Ladt P N1
others und the amount,
(iv) | Details of investment in NS5, =) Lic
Postal Savings, Insurance Policies | /A LL::iHZ ALl iang
and investmeni in any Financial r{; 5 175H f’ﬂg??-rﬂ- ML AT N
Instrument in Post office or - 11038 =
Insurance Company and the '
amount RESPECTIVELY,
(v) | Personal loans'sdvance given 1o
any person or eniity including
firm, Company, Trust etc. and ML ML NI i ML
other receivables from deblors
und the amount,
{vi} | Muator Vehicles/ Adrerafts’ O -0 A BE MeToReveLE
Yachis/Ships (details of Make,  |[MoDEL-T; "M;LUF. = M
Registration Mo. ete, Year of WA L-E Tepool e NI Ny
Purchase and amount ) 2LOBOBO] -~ [
(vii}| Jewelry, bullion and valuable GoLb-1 En l-n 1o
thing (give details of weight and .;EEEPEEI? Pl }: NIt ML NI
value) - 7o,

2
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1] A ther such ay v
{viiil E;}:ﬂ;ﬂﬁﬁ 4 value of NiL NI ML NI NI
S0 T 2514368]-|132.1436). 1S L000f- Ple] i
B. Detalls of Immovable assety:
{Notc: . Propertics in joint ownership indicating the extent of joint ownership will also have to be indicated
1. Esch land or building or apartment should be mentioned separately in this fonmal )
:. Description Sell Spouse Dependent-1 | Dependent-2 | Dependent-3
i
i o VILL- pM8T, 3
Lecationis) fL LADARIA, M
Survey nu:nbcl{ﬂ MAD HUBAN! < i il
Area (Totnl measurement in SHARE "N
acres) NA |0 Acres. N NIL NI
Whether inherited property
(Yes or NO) RLA NES NA NA MA
Drate of purchase in case of self
acquired property A NA NA A N A
le:iel;tni‘lin_m?f “th
purc e time o ™l
A ~A N A & MA
Any Investment on e bind
way of development, i MA MA HA P A [T
constmction ete.
A imate Current market
e NA  162,00000F N | mn | NI
(i) ALIPUR| ALIPUR
Locationis) s AT
ﬁm’fr"m” PATMA 7| PATNA | N N
Area (Total messurement 1 KATH 19 bHUR
sq. ft.) A_n?mnm . ML NI Mrl..
Whether inherited property R ™
(Yes or NO) NO NO NA NA A
Dane of purchase § f self
J’E"Iil'rmdpprnpﬂljrmmn O 17-07-2007 1 7.07. 2019 NA N A N A
Cost of Land (in case of
purchase) of the time of 735 000]- 160000/ NA RLA A
Any Investment on the land by
way of development, ML L MNA A MNA
construction ete. =" {EEY.
“*Pl’f"lm vimale Current market. |19, 000OCY-11, 50, 60O}
(i)
{imcloding spanments)
-Location(s} ™A N N NI ML
| -Survey number(s) X8
Built up Area (Total N A NA MA
imeasurement in sq. fi.) NA NA

3

rr‘_r_lu-| (FTTTRS,




Whether inherited property

{Yes or NO) th.k NA NI NIy Ny
Date of purchase in case of self
hopsnsed g NA A A A N A
Cost of property (in case of & sk
purchise) at the time of
ﬁ'}‘“ 4 In ML N1 NI
nvestment on
property by way of Mi M A (T M NIL
development, construction eic.
A:;prux:‘mmtmmmkﬂ ML ML ML NI Sk
value
(iv) -m;mlhﬂ!ﬂiﬂs BuiLhiag
BPATTIEntS, HAs i nd
-Location(s) i i F;;:@ﬁg A e RO
- Survey number(s) !
Area (Towml measurement in 1LE00
s 1) ML Sq. Ft. HIL e 1L
estnde A e i | e ML NIL NI
Gamno) NA | Yes nie | N | N
Date of purchase in case of self
A TS A NA N4 N A RA
Cost of property (in case of
purchase) at the time of ™A NA (VLT (RIT. Nip
| purchase
Any Investment on the and by
mmn ML [ N M XiT i
el - — ——
WMIWIMN Ni- 850,000 Ny Hie M1
3] mhm[?chnsinmmm L ML i i NiL
{vi) | Total of Curreni Markei e0D
Value of (i) to (v) above I‘IL,UGDGOT— 82,00 llH NIk e __f_i!"

16} 1 give herein below the details of liabilities/ dues to public financial institutions and government :-

{Note: Mease give separate details of name of Bank , institution, entity or individus! and amount for each item)

5. | Description Self Spouse(s) Dependent-1 | Dependent-2 I}epemlt:a-_
N,
(i) | Loan or dues to Bank/Financial rgf'l;;u;ﬁﬂ
Institution(s) o |
Mome of Bank or FI [ 1 N l-};—ﬂfiﬂrf;ﬂ I (S NIL
Amupunt putstunding lﬂ!‘-i,?!'bﬂq-
Mature of loan *
Loan or dues to any
individuals/ Entity other than
mentianed in (1) above, o A Hie
Mameis) NIL Nl a9 M
Amount outstonding
L Mature of loan

4
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Any other lHability i M ML g Ny
Grand total of liabilities WL 315,000}~ ML NI e
(i) | Government Dues:

Dues o departments dealing

wilh gvermieet M AL . ML s .

accommodation

DPnWWM!iM

with supply of water M- W{bE L M N

Dues to depariments dealing

with supply of clectricity MNIL M NI M N

[Dues 1o departments dealing

with supply of o AL X

o el ML L} [ L NiL_

Dues o departments dealing

with government transpiort

{including aircrafis and N ML 2 LT o | M

helicopters)

Income Tax Dues i (SRR - W ML

Wealth Tax Dues e L o LA (i A HIL

S:nfl'_c:'f_g_: Dues Hy HL - P i el

Municipal Property Tax Dues L (N e L HI N

Sales Tax Dues M1 L AL L L1 o L A

Any other dues ML (A B M| 1 I

Grand total of all Govi. dues M NiL N NIL NI
(7} Details of

or occupation:
a Selr. JOLIAL WORKER AND PUBLIe LEFPRESENTATIVE CMLA)Y, Braar,

b. Spouse AST.T. TELCsie
%) My educational qualification l&juﬂhr:ﬂ » GOVT. SedbooL, BIHAR +

(Give detuils of highest School / University education with full form of the centificate’ diplomu’ degree course)
(Name of the School (College’ University and the year in which the course was completed.)

{9}, ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Shjsﬁijﬁum_ A INA HUM&R[
2. Full postal address AT-MOTNATE , fo - LADANIA ty1 37T~
3. | Nomber and N 1 th i i
e meofthe consuencyand | BABUBARH! (34, BIVAR.
3. | Name of the Political party which set up the
cundidite (otherwise write *Independent’) J4NTA DAL (UNITEDY
4. | (a) Mumber of cases in which conviction order
|| passed (other than those referred 1o in Form 26) NI

5



{c} Towl number of Pendinge cases where the ik
court {5} have taken cognizunce ol Cc' N'E)
5. | PAN of Year for which last Total Income Shown
Income Tax Return filed
{a) Candidate. EABPK_ GGG P FY 2010-2, | YG97R0=
(b)Spouse: DOV PR FI67L - FY 203a-21 | 49 280
(c) Dependents Mo ALLOTTED N4 NA
6. Dretails af Ascets and Linbilities in rupees
Deseriplion Self use | Dependent-1| Dependent-1l | Dependent-IT1
A Maveable 13
At (Toialvalngy  PST436H): 23S 10001 NjL R e
B Tmmavahle i
oo noosog > 0%y N | NI
(i1 | Purchase Price and -
Development Cost of A-Ah il
Immovabte Property | B 000 r NiL NI LN
(Total Value) -
(ii) | Approximate Current 22,0000
Market Price of 12, 00000} FoNe | NI
Aszset (Total Value)
7 Linhilities
i} Governmen|
0 ;;Frm:} NIk | WL ML [N . AL
{ii} Loans from Bank,
Financial Instintionsand ~ NI1L B2S000F gy Nl T
wothers (Total)
§. | Highest educational qualification:
M A (Hinp) FRom L MU, DARBHANGA, BIHAR 1N q
(Give details of School / University education with full form of the centificare/ diploma/ degree '
course) (Name of the School /College! University and the year in which the course was completed. )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my  knowledge and belied, no part of it is false and nothing material has been concealed there from, 1 further
declare that ;

(a) there is no case of conviction or pending case agiinst me other than those mentioned in items 3 and 4 above;

(b) 1. my spouse, or my dependents do not have any ssset or lability, other than those mentioned in items S and &
abave,

VORI W saisinon o s OB RO s i s s e VT e MM b T e L G AR




Note: 1. Affidavit should be filed Intest by 3.00 PM on the last date of filing nominations.
1. Adfidavit should be sworm before an Oath Commissioner or Magistrate of the First Class or before a Notary
Public,
3. All columns should be filled up and 0o column to be left blank. If there is no information to furnish in respest of
any item, either *Nil"™ or “Not applicible”, us the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatly,
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